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In th« Central AdrainistratIv/e Tritjunai

Principal Bench, Neu Delhi

OA-899/92

Shri Narain Singh

Union ef India

For the Applicant

For the Respondent a

Date: 2,4,1993.

.. • • Appl icant

V.er BUS

• ••• Respond ante

• ••• Shri Shankar Rajti, Advocate

• ••• Shri 0*N, Trisal,

CO^: H0n»blo PIr. Dustice S.K. Dhaen, Vico-Chairman
Hen ble Plr, I.K, Rasgetra, Administrative I*lembor,

1, Whether reporters of local papers may be alloued to
see the judgon ent?

(Oral judgement by Hon'ble Mr, Justice S.K, Ohaon.
Uice-Chairm«i) '

On 12.10.198 2, an order promoting the applicant as

Head Constable with effect from 11.10,1982 was passed,

22,5,1986, an order confirming him was passed. The said

order ef confirmation is being impugned in the present

application,

2. D.lhl Polie, (Promotion and Confirmation) Rulao,

1980 (horoin.ftor roforrod to ao •th. rule.') govorn th.

caso of th, applicant. Rui, 5(ii) in aubatanc, prooid,,

that a promotion ahall b. on officiating baai. and th,

•mpl.yaa ahall b, conaid.rrt for confirmation only on
availability .f th, p,rman„t poat and on auccaa.ful
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^ fun vaars#

completion of • "Ini""" ootiod

tn. oppolntinpoutnoPit, i.pioontn. option t..Un«
„t.nd tho period of proPetlon or rev.rt tn. promote.

Jo ffivad yxxx as thrae years. Theof prebation is fixeo xxxx-

resoondents have come out with the case that
occurred on 22.11.1986. Ae^^olnp thl. to bo correct, • ,
io tb. normol coureo. the noriod of probation could not

T.jnH nf three years from 12.10.1982.extend beyond a oeriod of three yea

Tboreforo. th. epplicent ehould have b.on confirmed
u...f. 11.10.1985. Sinco no vacancy uao aOailablo, end
ouch a vacancy cam. into exietonc. for th. flret tim. on
22.11.1985, th. applicant shall bo doomed to hava be«1
confirmed on th. said date, vi r., 22.11.1985. Thus, _

th. ordor confirming tho applicant u.o.f. 22.5.1986, is

not sustainable.

3. The learned counsel for the raspondents has sou^t

to get over the difficulty by raising the plea of limita

tion. It is averred that the order of confirmation was

published some time in 1987. No mode of publication has

been given in the reply. The apolicant's case is that
the order of^ he acquired b'lve knowledge of{.confirmation later« when

Candidates were selected for training in the intermediata

school and his name was not found in the list of those
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H.

eonfir,,d 1„ 1986. h, wa, J„„I„ th...
Th.t Is hou th. sppllcant acpulr«) kp.wladg, pf th. prdar

"•«' t". -taPial p„ p.ep,,,
"• «. aauaflad th.t th.r. 1, . ,i„,
Cast of tho applicant,

"ndar th. l„t„t. „p„

tHe P.app„d,„t. p.Pa

d.put. the applicant far trainfn .rar trainlnj ta tha intarasdiata
tralnln, ccucaa „icp ch. cu„„t hatch. Howavar.

cloar that th. .rd.r was oubjoct to t ha final

decision in this application.
Wo hava already found that tho « 11

"at tho applicant should

"• lava baan cpnflra.d car „ „ ,
I . w.e.f. 22.11. 1985, Had

f'c rospondonts tiavo'takon th-
'•aKon tho correct lao«T

stand, tho
snolicant would have ba-n i

•" training m hi,
sun turn and no -rr. t

.ccaalan uppip

•doraach thl. Tribunal, u, ,
• ' a era. direct that tha

ra.pandanta shall treat tK'̂ s applicant as b-inn w
for tr i Z ^ deputedtraining in the intermoH,- ^intermodxato school cours. in
accordance with law if k who has completed hia tr i <
thev *h»ii training,shall nou declaro hi.s^-iaro his results.

Wo are informed that fh

^horoforo. th. r ^ have been daclar«l.~^t, .hall nau raTl. tha ..nlccit.
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the applicant, keaping in viaM tha fact that ha should ba

des'^ad to hava baan confirinad u, a«fa 22«11»1985,

7, With thasa diractions, this apnlication is disposed

af finally, bit without any orders of costs.

(I.K. fiVig- efi)
Admini strativ/ Hambat

Maiiiiiiifliiiiiii Hiii

(S.K.^aon)
Mic».Chairman(3ud|.)


